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International Agreement for the Establishment
of the University for Peace and Charter of the'

University for Peace

INTERNATIONAL AGREFMENT FOR THE ESTABLISHMENT
OF THE UNIVERSITY FOR PEACE

The States parties to the present Agreement,

Recalling that, by its resolution 3̂ /111 of lU Debember 1979, the

General Assembly of the United Nations established an international

commission which, in collaboration with the Government of Costa Rica, was

requested to prepare the organization, structure and setting in motion of

the University for Peace,

Desirous of givinp effect to the recommendations of the Commission

on the University for Peace endorsed by the General Assembly at its

thirty-fifth session,

Have agreed, in pursuance of General Assembly resolution 35/55

of 5 December 1980, as follows:

Article 1

Establishment of the University for Peace

The University for Peace (hereinafter referred to as the University)

is hereby established, to function in accordance with the Charter of the

University for Peace, the text of which is reproduced in the annex to

the present Agreement.
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Article 2

Headquarters of the University

1. The headquarters of the University shall be established in

Costa Rica on land donated for this purpose by the Government of

Costa Rica.

2. The University shall conclude a headquarters agreement with

the Government of the host country.
' <<̂

Article 3

Legal capacity, privileges and immunities

The University shall have in the host country such legal capacity

and facilities and shall enjoy such privileges and immunities as are

necessary for the exercise of its functions and the fulfilment of its

purposes .

Article 4

Financing of the University

1. The expenses of the University shall be met from voluntary

contributions made by Governments, by intergovernmental organizations

and by foundations and other non-governmental sources, and from revenue

derived from tuition and related charges.

2. The financing of the University shall not have any financial

implications for the budget of the United Nations or that of the United

Nations University. The budget of the University shall not impose any

obligatory assessments on the States parties to the present Agreement

unless they agree otherwise.
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Article 5

Amendments

1. Parties to the present Agreement may propose amendments. Such

proposals shall be transmitted to the Depositary for communication to the

other parties. The Depositary shall consult with the parties as to the

procedure for consideration of any amendments proposed.

2. The Charter of the University for Peace, the text of which is

reproduced in the annex to the present Agreement, may be amended by the

Council of the University in accordance with the procedure laid down in

article 19 of that Charter.

Article 6

Definitive signature or accession

The present Agreement shall be open to all States for definitive

signature until 31 December 198l or for accession. Instruments of

accession shall be deposited with the Depositary.

Article 7

Entry into force

The present Agreement shall enter into force on the date on which

it shall have been signed or acceded to by ten States from more than one

continent. For FJtatcn signing or acceding after the entry into force,

the Agreement shall enter into force upon the date of signature or

accession.
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Article 8

Depositary

The present Agreement, the Arabic, Chinese, English, French, Russian

and Spanish texts of which are equally authentic, shall be deposited with

the Secretary-General of the United Nations who shall perform the functions

of Depositary.



Annex to the Agreement

CHARTER OF THE UNIVERSITY FOR PEACE

Article 1

Establishment

The University for Peace (hereinafter referred to as the University)

shall be an international institution of higher education for peace

established pursuant to the International Agreement for the Establishment

of the University for Peace, of which the present Charter is an integral

part, in the light of the general principles contained in the appendix

hereto.

Article 2

Aims and purposes

The University is established with a clear determination to provide

humanity with an international institution of higher education for peace

and with the aim of promoting among all human beings the spirit of

understanding, tolerance and peaceful coexistence, to stimulate co-operation

among peoples and to help lessen obstacles and threats to world peace and

progress, in keeping with the noble aspirations proclaimed in the Charter

of the United Nations. To this end, the University shall contribute to

the great universal task of educating for peace by engaging in teaching,

research, post-graduate training and dissemination of knowledge fundamental

to the full development of the human person and societies through the

interdisciplinary study of all matters relating to peace.
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Article 3

Legal status

The University shall have the legal status necessary to enable it

to fulfil its purposes and objectives. It shall enjoy autonomy and

academic freedom in its*opérâtions, in keeping with its profoundly

humanistic purpose, within the framework of the Charter of the United

Nations and the Universal Declaration of Human Bights.

Article U

Relationship with Governments, organizations and institutions

1. The University may enter into association or conclude agreements

with Governments and intergovernmental and other organizations and

institutions in the field of education.

2. The University shall, in particular, seek to establish a close

relationship with the United Nations University. The association which

may link the University with the United Nations University should be

determined by common agreement between the two institutions.

3. The University shall maintain close links with the United Nations

Educational, Scientific and Cultural Organization in view of its special

responsibilities in the field of education.

Article 5

Organ i zat i on

The University shall have an organizational framework consisting of

the following:

-6-



(a) The Council of the University for Peace, which shall be the

governing body of the University;

(b) The Rector of the University for Peace, who shall be the chief

administrative officer of the University;

(c) The International Foundation, as a financial supporting body

operating independently ;

(d) The International Centre for Documentation and Information for

Peace;

(e) The International Advisory Board of the University for Peace.

Article 6

Composition of the Council

1. The Council of the University for Peace shall be the supreme

authority of the University. It shall be composed of:

(a) The following ex off icio members;

(i) The Rector;

(ii) Area directors;

(iii) Four repreoentativco designated by the Secretary-General

of the United Nations, by the Director-General of the

United Natlono Educational, Scientific and Cultural

Organization, by the Rector of the United Nations University

nnd by the Executive Director of the United Nations Institute

for Training and Research, respectively;

(iv) Two representatives designated by the Government of the host

country;
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(b) The following additional members:

(i) Ten repreoentatives of the academic community, appointed

by the Secretary-General of the United Nations in

consultation with the Director-General of the United Nations

Educational, Scientific and Cultural Organization;

(ii) Three otudents representing the student body.

2. In the appointment of the representatives of the'academic

community, who shall be persons of distinction in the academic field,
• »

regard shall be had to a broad academic, geographical and cultural

distribution.

3. The term of office of the representatives of the international

academic community nerving as members of the Council shall be four years.

They may be reappointed.

1*. The term of office of the persons representing the student body

on the Council shall be one year. They may be reappointed.

Article 7

Functions and powerо of the Council

The Council shall have the following powers:

(a) To establish the general policies which shall govern the

activities and operation» of the University;

(b) To adopt, revise or abrogate such regulations and rules as are

required for the application of the present Charter and the proper

operation of the University;

(c) To adopt itn own rulen of procedure;

(d) To elect a President and a Vice-Président of the Council for

two-year termo which may be renewed;
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(e) To elect the Rector for a five-year term which may be renewed;
(f) To adopt» on the proposal of the Hector, the annual programe

and budget of the University nnd to anoist in their execution;
(g) To consider the annual and other reports of the Rector on the

activities of the University;
(h) To establish such organs and offices as are required for the

fulfilment of the purposes of the University, within the framework of the
present Charter;

(i) To amend the prônent Charter in accordance with the procedure.»
set out in article 19 below and subject to the provisions of the International
Agreement for the Establishment of the University for Peace;

(j) Such other powers \e belong to it in accordance with the present
Charter.

Article 8

Sessions of the Council

The Council shall meet in regular session twice a year. Special

sessions shall be held in the cases specified in the relevant rules of

procedure of the Council. Sessions of the Council shall be convened by

the Rector.

Article 9

Majority required for decisions

Exceptúas otherwise specified in the case of amendments to the present

Charter, the Council shall adopt its decisions by a majority of its members
present and voting.
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Article 10

Rector

The Rector of the University for Peace shall be the chief academic

and administrative officer of the University. In this capacity he shall

assume the over-all responsibility for the organization, direction and

aclminiatration of the University in accordance vith the general policies

formulated by the Council.

Article 11

Functions and povers of the Rector

The Rector shall, inter alia-;

(a) Implement the policies established by the Council;

(b) Administer the University;

(c) Prepare the programme, work plans and annual budget estimates

of the University for submission to the Council for its approval;

(d) Execute the work programmes and make the expenditures envisaged
in the budget approved by the Council;

(e) Propose to the Council names of persons qualified for membership

in the International Advisory Board;

(f) Act as the legal representative of the University;

(g) Appoint such staff and designate such officials as are required

for the proper functioning of the University.

He shall have such other functions and povers as may be prescribed by the

provisions of the present Charter or otherwise entrusted to him pursuant

to decisions, rules and regulations adopted by the Council.
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Article 12

International Centre for Documentation and Information for Peace

The International Centre for Documentation and Information for Peace

ahnl.l form an integral part of the organisational atructure of the

University. Its purpose shall be to ensure the proper functioning of the

Univeroity by identifying, collecting and disseminating data and information

relating to peace.

Article 13

International Advisory Board

The International Advisory Board of the University for Peace shall be

composed of distinguished specialists in the various disciplines pursued

at the University. The Board shall advise the University on its academic

programmes. The Board shall function on the basis of regulations formulated

by the Council of the University.

Article lU •

International Foundation

There shall be attached to the University an International Foundation

set up in accordance with arrangements to be made by the Council in

consultation with the host Government. It shall be composed of persons

of recognized standing. It shall have its own assets and operate

independently as a financial supporting body for the University.
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Article 15

Faculty and staff

1. All members of the faculty shall be appointed on the basis of

their high academic qualifications and of their commitment to the purpose

and objectives of the University, with due regard to the need for

appropriate repreuentation in terms of geography, social systems, cultural

traditions, age and sex. In the performance of their duties, they shall

be expected to comply vith the highest standards of efficiency, competence

and integrity.

2. The faculty of the University shall consist of the Rector, the

academic staff, visitinp, profosnors, fellovs, academic consultants and

the research staff at the University campus and at such other centres or

in such programmes other than at the University headquarters as may be

determined by the Council.

3. The Rector nhall appoint administrative and other personnel on

termo and conditions determined by the Council for such appointments and

in accordance with the present Charter. Due regard shall be paid in

their appointment to the purposes and objectives of the University.

1|. The Rector may at his discretion appoint temporary faculty

members and staff on an ad hoc basis in accordance vith the present Charter,

Article 16

Students

Students shall be admitted to the University in accordance with

requirements established by the Council. In this regard, the Council shall

bear in mind the rioed to onouro a world-wide representation with special

attention beinp; pivcn to the participation of minorities. Parity should be

sought between men and women students at the University.
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Article 17

University programmes and degrees

1. Irenology, vhich shall comprise the study of peace, education for

рслсс and human ritfhtn, nhall bo the main concern of the Univcroity. The

studies carried out at the University shall focus on the topic of

international peace. Completion of a programme of studies, including

irenology as a compulsory subject, shall be required for obtaining any degree

granted by the University.

2. The University shall, inter alia, grant master's degrees and

doctorates under terms and conditions established by the Council.

Article 18

Assets, financing and use of financial resources

1. The assets of the University shall comprise the land donated by

the Government of Costa Rica as the headquarters site of the University,

the facilities thereon and such endowment funds as may be allocated to it.

2. The University shall derive its revenues from voluntary contributions

made by Governments, by intergovernmental organizations and by foundations and

other non-governmental nources and from tuition and related charges.

3. The University may decide freely on the use of the financial

resources available to it for the execution of its functions, in accordance

vith financial regulations formulated and approved by the Council.
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Article 19

Amendmentв

1. Amendments,to the present Charter which are compatible with the

baoic «vims and purpones of the University and with the International

Agreement for the Establishment of the University for Peace may be proposed

to the Council by:

(a) A Gtate party to the Agreement;

(b) The Rector;

(c) Any other member of the Council.

2. Amendments shall require a two-thirds majority of the members

of the Council for adoption.

3. The States parties to the International Agreement for the

Establishment of the University for Peace shall be notified without delay

if any amendment to the Charter is adopted by the Council.
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Appendix to the Charter

GENERAL PRINCIPLES FORMULATED BY THE COMMISSION ON THE UNIVERSITY

FOR PEACE ESTABLISHED BY THE GENERAL ASSEMBLY PURSUANT TO ITS

3*1/111 OF lU DECEMHER 1979

1. The persistence of war in the history of mankind and the proving

threats against peace in recent decades Jeopardize the very; existence of

the human race and make it imperative that peace should no longer be viewed

as a negative concept, аз thé' end of conflict or as n. simple diplomatic

compromise, but rather that it should be achieved and ensured through the

most valuable and most effective resource that man possesses: education.

?.. Peace is the primary and irrevocable obligation of a nation and

the fundamental objective of the United Nations; it is the reason for its

existence. However, the best tool for achieving this supreme good for

humankind, namely education, has not been used.

3. Many nations and international organizations have attempted to

attain peace through disarmament. This effort must be continued; yet

facts show thnt man should not be too optimistic as long as the human mind

has not been imbued with the notion of peace from an early age. It is

neccnnary to break the vicious circle of struggling for peace without an

educational foundation.

h. Thin io the challenge that now faces all nationo and all men as

the twenty-first century approaches. The decision must be made to save the

human race, which io threatened by war, through education for peace. If

education has been the instrument of science and technology, there is all

the more reason to use it to achieve this primary right of the human being.
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Accord international portant création de l'Université
pour la paix et Charte de l'Université pour la paix

ACCORD INTERNATIONAL PORTANT CREATION DE
L'UNIVERSITE POUR LA PAIX

Les Etats parties au présent Accord,

Rappelant que, par sa résolution 3̂ /111 du lU décembre 1979э

l'Assemblée générale de l'Organisation des Nations Unies a créé une

commission internationale chargée, en collaboration avec le

Gouvernement costa-ricien, de préparer l'organisation, la structure

et la mise en route de l'Université pour la paix,

Désireux de donner effet aux recommandations de la Commission de

l'Université pour la paix, approuvées par l'Assemblée générale à sa

trente-cinquième session,

Sont convenus, conformément à la résolution 35/55 de l'Assemblée

générale, du 5 décembre 1900, de ce qui suit :

Article premier

Création de l'Université pour In paix

L'Université pour la paix (ci-après dénommée l'Université) est créée

par les présentes et fonctionnera conformément à la Charte de l'Université

pour la paix, dont le texte figure en annexe au présent Accord.
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Article 2

Siège de l'Université

1. Le siège de l'Université est situé au Costa Rica, sur un

terrain donné à cet effet par le Gouvernement costa-riciené

2. L'Université conclura un accord de siège avec le

Gouvernement du pays hôte.

Article 3

Capacito .juridique, privileged et immunit e o

L'Université Jouit dans le pays hôte de la capacité Juridique et

des facilités ainsi que des privilèges et immunités nécessaires à

l'exercice de ses fonctions et à la réalisation de ses objectifs.

Article U

Financement de l'Université

1. Les dépenses de l'Université sont couvertes à l'aide de

contributions volontaires provenant de gouvernements, d'organisations

intergouvemementales et de fondations et autres sources non gouver-

nementales ainsi que du produit des droits d'inscription et charges

connexes.

2. Le financement de l'Université n'a aucune incidence financière

sur le budget de l'Organisation des Nations Unies ou de l'Université des

Nations Unies. Le budget de l'Université n'impose pas de contributions

obligatoires aux Etats parties au présent Accord, à moins qu'ils n'en

décident autrement.
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Article 5

Amendements

1. Les parties au présent Accord peuvent proposer des amendements.

Les propositions sont soumises au Dépositaire pour communication aux

autres parties. Le Dépositaire consulte les parties au sujet des modalités

d'examen des amendements proposés.

2. La Charte de l'Université pour la paix, dont le texte figure en

annexe au présent Accord, peut être modifiée par le Conseil de l'université

conformément à la procédure définie à l'article 19 de ladite Charte.

Article 6

Signature définitive ou adhésion

Le présent Accord est ouvert à la signature définitive de tous les

Etats Jusqu'au 31 décembre 1901 ou à leur adhésion. Les instruments

d'adhésion seront déposés auprès du Dépositaire.

Article Т

Entrée en vigueur

Le présent Accord entrera en vigueur à la date où dix Etats, situés

sur plus d'un continent, l'auront signé ou y auront adhéré. Pour les

Etats qui signeront l'Accord ou qui y adhéreront après son entrée en

vigueur, l'Accord entrera en vigueur ù la date de la signature ou de

l'adhésion.
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Article 6

Dépositaire

Le présent Accord, dont les textes anglais, arabe, chinois, espagnol,

françdin et runne font finalement Toi, ocra dépose auprès du Secrétaire

général de l'Organisation des Nations Unies, qui fera office de

Dépositaire.



Annexe à l'Accord

CHARTE DE L'UNIVERSITE POUR LA PAIX

Article premier

Création

L'Université pour la paix (ci-après dénommée l'Université) est un

établissement international d'enseignement supérieur au service de la

paix, créé en vertu de l'Accord international portant création de

l'Université pour la paix, dont la présente Charte fait partie

integrante, conformément aux principes généraux qui figurent dans

l'appendice à celle-ci.

Article 2

Buts et objectifs

L'Université est criée avec la volonté déterminée de doter

l'humanité d'un établissement international d'enseignement supérieur

au service de la paix, ayant pour objectif de favoriser entre tous 1ез

êtres humains un esprit de compréhension, de tolérance et de coexistence

pacifique, d'encourager la coopération entre les peuples et de contribuer

à réduire leo obstacles et les menaces à la paix et au progrès dans le

monde, conformément aux nobles aopirations proclamées dans la Charte des

Nations Unies. A cette fin, l'Université contribue à la grande tâche



universelle d'éducation pour la paix par l'enseignement, la recherche, la

formation postuniversitaire et la diffusion de connaissances fondamentales

pour le développement intégral de l'être humain et des sociétés, grâce à

l'étude interdisciplinaire de toutes les questions liées à la paix.

Article 3

Statut juridique

L'Université est dotée du statut Juridique néceaaaire pour lui

permettre d'atteindre ses buts et objectifs. Elle Jouit, dans l'exercice

de ses fonctions, de l'autonomie et des libertés universitaires correspondant

à son but profondément humaniste, dans le cadre de la Charte des Nations Unies

et de la Déclaration universelle des droits de l'homme.

Article k

Rapports avec les gouvernements, les organisations
et les institutions

1. L'Université peut s'associer ou conclure des accords avec des

gouvernements et des organisations, intergouvernementales et autres, et

institutions dans le domaine de l'enseignement.

2. L'Université* cherche notamment à établir des rapports étroits

avec l'Université des Nations Unies. Le type d'association liant

éventuellement l'Université à l'Université des Nations Unies est convenu

d'un commun accord par les deux institutions.
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3. L'Université maintient dec lieno étroits avec l'Organisation dee

Nations Unies pour l'éducation, la science et la culture, compte tenu des

responsabilités particulières de celle-ci dans le domaine de l'éducation.

Article j?

Organisation

L'Université est dotée d'une structure organisationnelle composée des

éléments ci-après :

a) Le Conseil de l'Université pour la paix, organe directeur de

l'Université;

b) Le Recteur de l'Université pour la paix, principal fonctionnaire

administratif de l'Université;

c) La Fondation internationale, organe d'appui financier Jouissant

d'une autonomie fonctionnelle;

d) Le Centre international de documentation et d'information pour

la paix;

c) Le Conoeil consultatif international de l'Université pour la paix»
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Article 6

Composition du Conseil

1. Le Conseil de l'Université pour la paix est l'autorité suprême de

l'Université. Il comprend :

a) Les membres de droit ci-après :

i) Le Recteur;

ii) Les directeurs de département;

iii) Quatre représentants désignés respectivement par le

Secrétaire général de l'Organisation des Nations Unies,

par le Directeur général de l'Organisation des Nations

Unies pour l'éducation, la science et la culture, par le

Recteur de l'Université des Nations Unies et par le

Directeur général de l'Institut des Nations Unies pour la

formation et la recherche;

iv) Deux représentants désignés par le Gouvernement du

pays hôte;

b) Les membres supplémentaires ci-après :

i) Dix représentants du monde universitaire nommés par le

Secrétaire général de l'Organisation des Nations Unies,

en consultation avec le Directeur général de l'Organisation

des Nations Unies pour l'éducation, la science et la culture;

ii) Trois étudiants représentant le corps étudiant.
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2. Les représentants du monde universitaire sont des personnalités

eminentes du monde universitaire nommées compte tenu de la nécessité d'une

large répartition académique, géographique et culturelle.

3* Les représentants du monde universitaire international sont nommés

membres du Conseil pour un mandat de quatre ans renouvelable.

1*. Les représentants au Conseil du corps étudiant sorit nommés pour un

mandat d'un an renouvelable.

Article 7

Fonctions et pouvoirs du Conseil

Le Conseil est investi des pouvoirs suivants :

a) Arrêter des politiques générales régissant les activités et le

fonctionnement de l'Université;

b) Approuver, modifier ou annuler les réglée et réglemente nécessaires

à l'application de la présente Charte et à la bonne marche de l'Université;

c) Adopter son propre règlement intérieur;

d) Elire, pour un mandat de deux ans renouvelable, un président et

un vicc-préoident du Conocil;

e) Elire le Recteur pour un mandat de cinq ans renouvelable;

f) Approuver, our proposition du Hccteur, le programme et le budget

annuels de l'Université et aider à leur exécution;

g) Examiner le rapport annuel et autres rapports du Recteur sur lee

activités de l'Université;
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h) Créer les organes et services nécessaires pour permettre la

réalisation des objectifs de l'Université dans le cadre de la présente

Charte;

i) Modifier la présente Charte conformément à la procédure énoncée

à l'article 19 ci-dessous, sous réserve des dispositions de l'Accord inter-

national portant création de l'Université pour la paix;

J) Exercer toutes autres fonctions qui lui sont dévolues conformément

à la présente Charte.

Article 8

Sessions du Conseil

Le Conseil se réunit en session ordinaire deux fois par an. Il tient des

sessions extraordinaires dans les cas prévus par les dispositions pertinentes

de son règlement intérieur. Les sessions du Conseil sont convoquées par

le Recteur.

Article 9

Majorité requise pour la prise de décisions

Sauf lorsqu'il est autrement spécifié dans le cas d'amendements à la

présente Charte, le Conseil adopte ses décisions à la majorité de ses membres

présents et votants.
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Article 10

Recteur

Le Recteur de l'Université pour la paix est le principal reoponsable des

activités académiques et de l'administration de l'Université. A ce titre* il

a la responsabilité générale de l'organisation, de la direction et de

l'administration de l'Université conformément aux politiques générales

formulées par le Conseil.

Article 11

Fonctione et pouvoirs du Recteur

Le Recteur, entre autres fonctions :

a) Applique la politique définie par le Conseil;

b) Administre l'Université;

c) Prépare le programme, les plans de travail et le projet annuel de

budget de l'Université devant être présentés au Conseil pour approbation;

d) Exécute les programmes de travail et engage les dépenses prévues

dans le budget approuvé par le Conseil;

e) Soumet au Conseil les noms des personnes qualifiées pour siéger

au Conseil consultatif international;

f) Agit en tant que représentant légal de l'Université;

g) Nomme le personnel et désigne les fonctionnaires nécessaires à la

bonne marche de l'Université.
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Il exerce toutes autres fonctions et pouvoirs stipulés dans les dispositions

de la présente Charte ou dont il est investi conformément aux décisions,

règles et règlements adoptés par le Conseil.

Article 12

Centre international de documentation et d'information
pour la paix

Le Centre international 3e documentation et d'information pour la paix

fait partie intégrante de la structure organisationnelle de l'Université.

Il a pour objet d'assurer le bon fonctionnement de l'Université en identifiant,

rassemblant et diffusant les données et informations concernant la paix.

Article 13

Conseil consultatif international

Le Conseil consultatif international de l'Université pour la paix est

composé d1eminents spécialistes des différentes disciplines étudiées à

l'Université. Le Conseil donne des avis à l'Université sur ses programmes

académiques. Il fonctionne sur la base des règlements formulés par le Conseil

de l'Université.



Article lU

Fondation internationale

Est attachée à l'Université une Fondation internationale créée

conformément aux dispositions prises par le Conseil en consultation

avec le Gouvernement hôte. Elle est composée de personnalités jouissant

d'un prestige reconnu» Elle a son propre patrimoine et Jouit d'une

autonomie fonctionnelle en tant qu'organisme financier d'appui de

l'Université.

Article 13

Faculté et personnel

1. Tous les membres de la faculté sont nommés en fonction de leurs

hautes qualifications universitaires et de leur attachement aux buts et

objectifs de l'Université, compte dûment tenu de la nécessité d'une

représentation adéquate du point de vue de la géographie, des systèmes

sociaux, des traditions culturelles, de l'âge et du sexe. Ils doivent

répondre aux plus hauts critères d'efficacité» de compétence et d'intégrité

dans l'exercice de leurs fonctions.

2. La faculté de l'Université est composée du Recteur» du personnel

académique, de professeurs invités, de chargés de recherche» de consultants

universitaires et de personnel de recherche attachés à l'Université et à

d'autres centres ou programmes extérieurs au siège de l'Université spécifiés

par le Conseil.
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3» Le Recteur nomme le регвоппе! administratif et autre selon les

modalités fixées par le Conoeil pour ces nominations et conformément à la

présente Charte* II sera dûment tenu compte, lors de leur nomination, des

buts et objectifs de l'Université.

U. Le Recteur est habilité, à sa discrétion, à nommer des membres de

la faculté et du personnel à titre temporaire, en fonction des circonstances,

conformément à la présente Charte.

Article 16

Etudiants

Les étudiants sont admis à l'Université conformément aux critères établis

par le Conseil. Л cet égard, le Conseil tient compte de la nécessité d'assurer

une représentation internationale en accordant une attention particulière à la

participation des minorités. Il faudrait s'attacher à assurer la parité entre

étudiants et étudiantes de l'Université.

Article 17

Programmes et degrés universitaires

1. L'irénologie, qui comprend l'étude de la paix, l'éducation pour la

paix et les droits de l'homme, est la discipline principale de l'Université.

Les études menées à l'Université sont axées sur le thème de la paix inter-

nationale. Pour obtenir tout degré décerné par l'Université il faut avoir

mené à bien un programme d'études, dont l'irénologie est une discipline

obligatoire.



2. L'Université décerne, entre autres, des degrés de maîtrise et de

doctorat selon des modalités fixées par le Conseil.

Article 18

Patrimoine, financement et utilisation des
ressourcée financières

1. Le patrimoine de l'Université est composé des terrains donnés pax le

Gouvernement costa-ricien pour'ériger le siège de l'Université, des Installations

qui y seront construites et de tous fonds de dotation qui pourront lui être alloués*

2. L'Université tire ses revenus de contributions volontaires provenant

des gouvernements, d'organisations intergouvernementales et de fondations et

autres sources non gouvernementales ainsi que du produit des droits d'inscription

et charges connexes.

3. L'Université décide librement de l'utilisation des ressources financières

dont elle dispose pour l'exercice de ses fonctions» conformément au règlement

financier élaboré et approuvé par le Conseil.



Article 19

Amendementо

1. Des amendements à la présente Charte, compatibles avec les buts et

objectifs fondamentaux de l'Université et avec l'Accord international portant

création de l'Université pour la paix, peuvent être proposés au Conseil par :

a) Un Etat partie à l'Accord;

b) Le Recteur;

c) Tout autre membre du Conseil.

2. Les amendements sont adoptés à la majorité des deux tiers des membres

du Conseil.

3. Léo Etats parties à l'Accord international portant création de

l'Université pour la paix sont notifiés sans délai de tout amendement à la

Charte adopté par le Conseil.
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Appendice à la Charte

PRINCIPES GENERAUX FORMULES PAR LA COMMISSION DE L'UNIVERSITE
POUR LA PAIX CREEE PAR L'ASSEMBLEE GENERALE EN APPLICATION DE

SA RESOLUTION 3̂ /111 DU ik DECEMBRE 1979

1* La persistance de la guerre dans l'histoire de l'humanité et les

menaces croissantes qui ont pesé sur la paix au cours des dernières décennies

mettent en péril la survie même du genre humain et exigent qu'on cesse de

considérer la paix comme un concept négatif, comme le terme d'un conflit ou

un simple compromis diplomatique, et qu'on s'attache à la concrétiser et à la

préserver en utilisant la ressource la plus précieuse et la plus efficace que

possède l'homme : l'éducation.

2. La paix est l'obligation première et irrévocable des nations et

l'objectif fondamental de l'Organisation des Nations Unies; elle est la raison

même de l'existence de l'Organisation. Néanmoins, le meilleur moyen d'atteindre

ce bien suprême pour l'humanité - à savoir l'éducation - n'a pas été utilisé.

3. Nombre de nations et d'organisations internationales se sont efforcées

de parvenir à la paix par le désarmement. Certes, ces efforts doivent se

pournuivrc; et pourtant, les faits montrent qu'il faut se garder d'un trop grand

optimisme aussi longtemps que l'esprit de l'homme ne se sera pas pénétré de la

notion de paix, dès son Jeune âge. Il faut rompre le cercle vicieux d'une lutte

pour la paix qui ne repose pas sur l'éducation.

U. Telle est la tâche ardue qui s'impose à toutes les nations et à tous

les hommes à la veille du XXIe siècle. Il faut prendre la décision de sauver le

genre humain menacé par la guerre, grâce à l'éducation pour la paix. Si
l'éducation a été l'instrument de la science et de la technique, a plus forte

raison doit-on l'utiliser pour réaliser ce droit fondamental de l'être humain.
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Международное соглашение о создании Университета
мира и Устав Университета мира

МШШ1АРОДНСЖ СОГЛАШЕНИЕ Ü СОЗДАНИИ
УНИВЕРСИТЕТА ЫИРА

Государства-участники настоящего соглашения «

напоминая, что и свсТей резолюции №/111 от 14 декабря

1979 года Генеральная Ассамблея Организации Объединенных Наций

учредила международную комиссию, которая в сотрудничестве с

правительством Коста-Рики разработает организацию, структуру и

проводит подготовку к началу работы Университета мира,

стремясь выполнить рекомендации Комиссии об Университете

мира, одобренные Генеральной Ассамблеей на своей тридцать

пятой сессии,

договорились, во исполнение резолюции 35/55 Генеральной

Ассамблеи от 5 декабря 1980 года, о следующем:

Статья 1

Создание Университета мира

Настоящим учреждается Университет мира (именуемый в

дальнейшем Университет) для функционирования в соответствии с

Устаткш Университета мира, текст которого воспроизводится в

Ириложонии к настоящему Соглашению.
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Статья 2

Штаб-квартира Университета

1. Штаб-кпартира .Университета располагается в Коста-Рике

на земельном участке, предоставленном для этой цели Правительством

Коста-Рики.

2. Университет заключает соглашение о штаб-квартире с

Правительствам принимающем страны.

Статья 5

Правоспособность, привилегии и иммунитеты

Университет обладает в принимающей стране такой

jip/Huv-пособпостыо и такими средствами, а также пользуется такими

привилегиями и иммунитетами, которые необходимы ему для выполнения

своих, функций и достижения своих целей.

Статья 4-

Финансирование Университета

1. Расходы Университета покрываются за счет добровольных

взносов правительств, межправительственных организаций, фондов

и из других неправительственных источников, а также за счет

доходон, получаемых в виде платы зп обучение и соответствующих

поступлений.

2. Финансирование Университета не имеет никаких финансовых

последствий для бюджета Организации Объединенных Наций или

Университета Организации Объединенных Наций. Бюджет Университета

не налагает на государства-участники настоящего Соглашения каких-

либо финансовых обязательстн, если они не условились иначе.



Статья 3

Поправки

1. Участники настоящего Соглашения могут предлагать

поправки. Такие предложения передаются Депозитарию для

ознакомления с ними других участников. Депозитарий

консультируется с участниками относительно процедуры

рассмотрения любых предлагаемых поправок.

2. В прилагаемый к настоящему Соглашению текст Устава

Университета мира Совет Университета может вносить поправки в

соответствии с процедурой, изложенной в статье 19 данного Устава,

Статья 6

Окончательное подписание или присоединение

Настоящее Соглашение открыто для окончательного подписания

его всеми государствами до 31 декабря 1981 года или их

присоединения к нему. Документы о присоединении сдаются на

хранение Депозитарию.

Статья 7

Вступление и силу

Настоящее Соглашение вступает в силу со дня его подписания

десятью государствами, представляющими более чем один континент,

ил&1 их ирисоодинония к нему. Для roo^íipcTB, подписавших
настоящее Соглашение или присоединившихся к нему после

вступления его в силу, настоящее Соглашение вступает в силу с

даты его подписания или присоединения к нему.



Статья О

Депозитарий

Настоящее Соглашение, тексты которого на английском,

арабском, испанском, китайском, русском и французском языках

равно аутентичны, сдается на хранение Генеральному секретарю

Организации Объединенных Наций, который выполняет функции

Депозитария.
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Приложение к Соглашению

УСТАВ УНИВЕРСИТЕТА МИРА

Статья 1

Создание

Университет мира (именуемый в дальнейшем Университет)

является международным высшим учебным заведением по вопросам

мира
э
 созданным в соответствии с международным Соглашением, к

которому прилагается настоящий Устав, с учетом общих принципов,

содержащихся в приложении к нему.

Статья 2

Задачи и цоли

Университет создан с ясной решимостью обеспечить

человечество международным высшим учебным заведением по вопросам

мира и с целью укрепления между всеми людьми духа взаимопонимания,

терпимости и мирного сосущестповрния для поощрении сотрудничества

между народами и содействия уменьшению препятствий и угроз

международному миру и прогрессу в соответствии с благородными

целями, провозглашенными в Уставе Организации Объединенных Наций.

С этой пол LIO Университет с.одеистпуот достижению великой ьссобщей

задачи просвещения по «опросам мира с помощью обучения,

исследовании, аспирантской подготовки и распространения знаний,

имеющих основополагающее значение для всестороннего развития

человеческой личности и общества, путем проведения межотраслевого

исследиьания всех вопросов, касающихся мира.



Статья 3

Правовой статус

Университет обладает правовым статусом, необходимым ему

для достижения своих целей и задач. Он пользуется в своей

деятельности автономией и академической свободой в соответствии

со своей глубоко гуманной целью в рамках Устава Организации

Объединенных Наций и Всеобщей декларации прав человека.

Статья 4

Взаимоотношения с правительствами « организациями
и учреждениями

1. Университет может устанавливать связь или заключать

соглашения с правительствами и межправительственными и другими

организациями и учреждениями в области образования.

2. Университет, .в частности, стремится установить тесные
взаимоотношения с Университетом Организации Объединенных Наций,

Характер отношений, которые могут связывать Университет с

Университетом Организации Объединенных Наций, должен быть

определен по общему согласию между этими двумя учреждениями.

3. Университет поддерживает тссиыо связи с Организацией

Объединенных Наций по вопросам образования, науки и культуры в

связи с ое особыми обязанностями в области образования.

Статья

Организация

Организационная структура Университета состоит из:



a) Совета Университета мира - руководящего органа

Университета;

b) Ректора Университета мира - главного административного

должностного лица Университета;

c) Международного фонда, как органа финансовой поддержки,

функционирующего самостоятельно;

а) Международного центра документации и информации по

вопросам мира;

е) Международного консультативного совета Университета

мира.

Статья б

Состав Совета

1* Совет является высшим органом Университета. В его

состав входят:

а) следующие члены ex off icio:

i) ректор;

ii) директору по сферам деятельности;

Ш. ) четыре предстанитоля, иапначонных соответственно

Генеральным секретарем Организации Объединенных

Наций, Генеральным директором Организации

Объединенных Наций по вопросам образования, науки

и культуры; ректором Университета Организации

Объединенных Наций и Директором-исполнителем
Умо'шого и ПП7/Ч1Ю—иоояод" пптельокого института

Организации Объединенных Наций;

:lv ) дна гфсдстппителЯ) назначенные правительством

принимающей страны;
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Ъ) следующие дополнительные члены;

i) десять представителей научного сообщества,

назначаемых Генеральным секретарем Организации

Объединенных Наций в консультации с Генеральным

директором Оргапипгщии Объединенных Наций но

вопросам образования, науки и культуры;

ii) три етуден.та, представляющих студенческий орган.

2. При назначении представителей научного сообщества,

которые должны ннлятыя известными деятелями и научной области,

следует уделять внимание принципу широкого научного,

географического и культурного распределения.

2. Срок полномочии представителей международного научного

сообще; тва в качестве членов Совета составляет четыре года. Они

могут назначаться повторно.

4. Срок полномочий лиц, представляющих в Совете студенческий

орган| составляет один год. Они могут назначаться повторно.

Статья 7

Функции и полномочия Совета

Совет уполномочен:

п) формулировать общую политику, регулирующую деятельность

и операции Университета;

b) принимать, пересматривать или аннулировать такие

положения и правила
9
 которые необходимы для применения настоящего

Устапо и для обеспечения надлежащей деятельности Университета;

c) принимать сьои гобстренные правила процедуры;

а) избирать Председателя и Вице-председателя Совета сроком

на два года, который можно возобновить;
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e) избирать Ректора сроком на пять лет, который можно

возобновить;

f) утверждать по предложению Ректора ежегодную программу и

бюджет Университета^ а также содействовать их исполнению;

g) рассматривать ежегодные и другие доклады Ректора о

деятельности Университета;

h) учреждать такие органы и отделения, которые необходимы
• .i

для достижения целей Университета в рамках настоящего Устава;

з) вносить поправки в настоящий Устав в соответствии с

процедурой, изложенной в статье 19 ниже, и с учетом положений

Международного соглашения о создании Университета мира;

j) осуществлять любые другие полномочия, которые возложены

на него в соответствии с настоящим Уставом.

Статья 8

Сессии Совета

Совет собирается на регулярные сессии два раза в год.

Специальные сессии созываются в'случаях, конкретно предусмотренных

в соответствующих правилах процедур Совета. Сессии Совета

созываются Ректором.

Статья 9

Требуемое для принятия решений большинство

üa исключением случаев внесения поправок к настоящему Уставу,

Совет принимает оной решения большинством присутствующих И

участвующих в голосовании членов.
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Статья 10

Ректор

Ректор Университета мира является главным научным и

административным должностным лицом Университета. В этом

качестве он несет общую ответственность за организацию,

руководство и управление Университетом в соответствии с общей

политикой, сформулированной Советом.

Статья 11

Функции и полномочия Ректора

Ректор, в частности:

a) проводит в жизнь политику, разработанную Советом;

b) руководит Университетом;

c) подготавливает программы, рабочие планы и ежегодные

бюджетные сметы Университета для представления их на утверждение

Совета;

Я) осуществляет программы работы и производит расходы,

предусмотренные в бюджете, утвержденном Советом;

e) предлагает Совету кандидатуры для введения в состав

Международного консультативного совета;

f) выступает в качестве полномочного представителя

Университета;

с) назначает таких сотрудников и должностных лиц, которые

необходимы для обеспечения подлежащей деятельности Университета.

Он имеет другие такие функции и полномочия, которые могут быть

предусмотрены в положениях настоящего Устава или возложены на него

каким-либо иным образом в соответствии с решениями, правилами и

положениями, принятыми Советом.
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Статья 12

Международный центр документации и информации по
вопросам мира

Международный центр документации и информации по вопросам мира

входит составной чпстым в организационную структуру Университета.

Его цель состоит в обеспечении надлежащей деятельности Университета

путем выявления, сбора и распространения данных и информации,

касающихся вопросов мира.

Статья 13

Международный консультативный совет

В состав Международного консультативного совета Университета

мира входят выдающиеся специалисты в различных областях, изучением

которых занимается Университет. Совет дает Университету

рекомендации по его учебным программам. Совет функционирует на

основе положений, разработанных Советом Университета.

Статья i'*-

Ы о жду и ар од 1 1 ы и ф с и д

При Университете существует Международный фонд, учрежденный

в соответствии с положениями, раирио'отшшыми Советом в

консультации с Правительством принимающей страны. В его состав

входят лица с признанным авторитетом. Он имеет собственные активы

и функционирует самостоятельно как орган финансовой поддержки

Университета.
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Статья 15

Профессорско-преподавательский состав и персонал

1. Все сотрудника профессорско-преподавательского состава

назначаются на основе своей высокой научной квалификации и их

приверженности задачам и целям Университета с должным учетом

необходимости соответствующего представительства с точки зрения

географического распределения, общественных систем, культурных

традиции, возраста и пола. Предполагается, что в выполнении своих

обязанностей они отвечают самым высоким критериям эффективности,

компетентности и добросовестности.

¿. В профессорско-преподавательский состав Университета

входит Ректор, штатные преподаватели, внештатные преподаватели, члены

Совета Университета, научные консультанты и исследователи,

работающие по усмотрению Совета в университетском городке или в

других соответствующих центрах или программах, осуществляющихся вне

университетского городка.

3. Ректор назначает административный и другой персонал в

соответствии с положениями и условиями, установленными Советом для

таких назначений, а также в соответствии с настоящим Уставом. При

назначении этого персонала должным образом учитываются цели и

задачи Университета.

'•*-. Ректор
 ч
может по своему усмотрению назначать временный

профессорско-преподавательский состав и персонал на специальной

основе, в соответствии с настоящим Уставом.

Статья

Учащиеся

Учащиеся принимаются в Университет в соответствии с требованиями,

установленными Советом. В этой связи Со:-от учитывает необходимость

обеспечения международного представительства с уделением особого

внимания участию представителей меньшинств. Следует стремиться к

тому, чтобы в Университете обучалось равное число мужчин и женщин.
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Статьн IV

Программы и ученые степени ц Университете

1. Университет главным образом занимается вопросами

иропологии
э
 науки, составными компонентами которой являются:

изучение проблем мира, просветительская деятельность в интересах

мира и права человека. * Главной темой проводящихся в.Университете

исследований яилнотсп международный мир. Для получения ученой

степени в Университете необходимо пройти программу обучения,

включая иренологию» ь качестве обязательного предмета*

2. Университет, среди прочего, присуждает ученые степени

магистров и докторов, в соответствии с положениями и условиями,

установленными Советом.

Статья 16

Активы « финансирование и использование
финансовых ресурсов

1. Активы Университета состоят из предоставленного

правительством Коста-Рики земельного участка, на котором

расположена штаб-кьартира Университета, находящихся на этой

территории сооружений и такие благотворительные фонды, которые

могут быть ему выделены.

2. Доходы Университета образуют добровольные взносы

правительств, межправительственных организаций, фондов и других

неправительственных источников, а также из платы за обучение и

другие соответствующие поступления.

3» Университет вправе использовать по своему усмотрению

имеющиеся финансовые ресурсы для осуществления своих функций в

соответствии с финансовыми положениями, разработанными и

утвержденными Советом.
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Статья 19

Поправки

1. Поправки к настоящему Уставу, которые совместимы с

основными целями и принципами Университета и с Международным

соглашением о создании Университета мира, могут предлагаться
i

Совету:

a) государствами-участниками Соглашения;

b) Ректором;

c) любым другим членом Совета.

2. Для утверждения поправки требуется большинство в две

трети голосов членов Соиета.

3. Государства-участники Международного соглашения о

создании Университета мира незамедлительно уведомляются о любой

поправке к Уставу, принятой Советом.



Добавление к. Уставу

ОЩИЕ Г1РШШПЫ, ВЫРАБОТАННЫЕ КОМИССИЕЙ ПО УНИВЕРСИТЕТУ
МИГА, УЧРЕЖДЕННОЙ ГЕНЕРАЛЬНОЙ АССАМБЛЕЙ В СООТВЕТСТВИИ

С ЕЕ РЕВОЛЮЦИЕЙ 2'4/Ш ОТ 14 ДЕКАБРЯ 1̂ 79 ГОДА

1. Нопрекращающиеся на протяжении всей истории человечества

воины и возросшая за последние десятилетия угроза миру подвергают

опасности само существование человеческого родя и свидетельствуют

о насущной необходимости того, что мир не следует более рассматривать

как негативную концепцию, как завершение .конфликта или просто

дипломатический компромисс, а следует добиваться его установления

и -обеспечения посредством наиболее ценного и эффективного средства,

имеющегося у человечества, - образования.

2. Обеспечение мира - первейшая и постоянная обязанность

государств и основная цель Организации Объединенных Наций; мир -

цель ее существования. Однако для достижения этого высшего блага

человечества не было использовано наилучшее средство - образование.

5* Многие государства и международные организации пытались

достичь мира путем разоружения. Следует продолжать эти усилия;

однако фпкты свидетельствуют о том, что человечеству не следует

испытывать излишний оптимизм, пока понятие мира не будет привито

человеку с раннего возраста. Необходимо разорвать порочный круг

борьбы за мир, которая не зиждится на образовании.

4. Это - задача, которая в настоящее время накануне двадцать

первого вока стоит перед всеми государствами и всеми людьми.

Необходимо принять решение, с тем чтобы спасти человеческий род,

находящийся под угрозой воины, нутом просвещения по вопросам мира.

Поскольку образование является инструментом науки и техники, оно

тем болсо должно быть использовано дли осуществления этого основного

права человека.
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CONVENIO INTERNACIONAL PARA EL ESTABLECIMIENTO
DE LA UNIVERSIDAD PARA LA PAZ Y CARTA DE LA

UNIVERSIDAD PARA LA PAZ

Convenio Internacional para el Establecimiento
de la Universidad para 3.a Paz

Los Estados partes en el presente Convenio»

Recordando que en virtud de su resolución 34/111 de 14 de diciembre

de 1979 la Asamblea General de las Naciones Unidas creó una comisión

internacional a la que oe pidió que, en colaboración con el Gobierno de

Costa Rica, preparara la estructura, la organización y la puesta en

marcha de la Universidad para la Paz,

Deseosos de llevar a efecto las recomendaciones de la Comisión de

la Universidad para la Paz que la Asamblea General hizo suyas en su

trigésimo quinto período de sesiones,

Han convenido, de conformidad con la resolución 35/55 de 5 de

diciembre de 1980 de la Asamblea General, en lo siguiente:

Artículo 1

Establecimiento de la Universidad para la Paz

Queda establecida la Universidad para la Paz (llamada en adelante

"La Universidad"), la cual funcionará de conformidad con la Carta de la

Universidad para la Paz, cuyo texto se reproduce en el anexo del presente

Convenio.

Artículo 2

Sodo do la Universidad

1. La sede de la Universidad se establecerá en Costa Rica, en

terrenos donados al efecto por el Gobierno de Costa Rica.
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2. La Universidad celebrará un acuerdo relativo a la sede con

el Gobierno del. país huésped.

Лг t íс ulo 3

Personería jurídica, privilegios e inmunidades
.»

La Universidad tendrá en el país huésped la personería jurídica, las

facilidades y los privilegios e inmunidades necesarios para el desempeño

de sus funciones y la consecución de sus objetivos.

Artículo 4

Financiación de la Uni ve r s id ad

1. Los gastos de la Universidad se sufragarán con contribuciones

voluntarias de los gobiernos, las organizaciones intergubernamentales y

las fundaciones y otras fuentes no gubernamentales, así como con los

ingrcaos percibidos por concepto de derechos de matrícula y otros

derechos conexos.

2. La financiación de la Universidad no entrañará consecuencias

financieras de ninguna índole para el presupuesto de las Naciones Unidas

ni para el de la Universidad de las Naciones Unidas. Para financiar el

presupuesto de la Universidad no se impondrán cuotas obligatorias a los

Estados partes en el presente Convenio, a menos que convengan en lo

contrario.

Ar^t í с ulo 5

Enmiendas

1. Los Estados partes en el prononte Convenio podrán proponer

enmiendas. Las propuestas se transmitirán al Depositario para su
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comunicación a los demás Estados partes. El Depositario consultará

con los Retados parteo en relación con el procedimiento para el examen

de toda propuesta de enmienda.

2. La Carta de la Universidad para la Paz, cuyo texto figura en el

anexo del presente Convenio, podrá ser enmendada por el Consejo de la

Universidad según el procedimiento establecido en el artículo 19 de la

misma Carta.

Artículo 6

Firma definitiva o adhesión

El presente Convenio estará abierto a todos los Estados para la

firma definitiva hasta el 31 de diciembre de 1981 o para la adhesión.

Los instrumentos de adhesión se depositarán en poder del Depositario.

Artículo 7

Entrada en vigor

El presente Convenio entrará en vigor en la fecha en que diez

Estados de más de un continente lo hayan firmado o se hayan adherido a

él. Para los Estados que firmen el Convenio o se adhieran a él después

de su entrada en vigor, la fecha de entrada en vigor del Convenio será

la fecha en que lo firmen o se adhieran a él.

Articulo 8

El presente Convenio, cuyos textos en árabe, chino, español,

francés, inglés y ruso son igualmente auténticos, se despositará en

poder del Secretario General de las Naciones Unidas, quien desempeñará

las funciones de Depositario.
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Anexo del Convenio

CARTA DE LA UNIVERSIDAD PARA LA PAZ

Artículo 1

Establecimiento

La Universidad para la Paz (llamada en adelante "la Universidad11)

será una institución internacional de enseñanza superior para la paz,

establecida según lo dispuesto en el Convenio Internacional para el

Establecimiento de la Universidad para la Paz, del cual la presente

Carta es parte integrante, y a la luz de los principios generales

contenidos en el apéndice del presente documento.

Articulo 2

Objetivos y propósitos -

Se establece la Universidad con el decidido propósito de brindar a

la humanidad una institución internacional de enseñanza superior para la

paz y con el objetivo de promover el espíritu de comprensión, tolerancia

y coexistencia pací Cica entre Ion мегся humanen, estimular la cooperación

entre los pueblos y ayudar a superar los obstáculos y conjurar las

amenazas а la paz y el progreso mundiales, de conformidad con las nobles

aspiraciones proclamadas en- la Carta de las Naciones Unidas. Con tal

fin, la Universidad contribuirá a la ingente tarea universal de educar

para la paz por medio de la enseñanza, la investigación, los estudios

postuniversitarios y la divulgación de conocimientos fundamentales para

el desarrollo integral del ser humano y de las sociedades mediante el

estudio interdisciplinario de todas las cuestiones vinculadas con la paz.
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Artículo 3

Personéría Jurídica

Ьа Universidad tondra la pernonería jurídica necesaria para el

cumplimiento de sus propósitos y objetivos. Gozará de autonomía y

libertad académica en su funcionamiento, conforme a su propósito profun-

damente humanista, en el marco de la Carta de las Naciones Unidas y la

Declaración Universal de Derechos Humanos.

Artículo 4

Relaciones con gobiernos, organizaciones e instituciones

1. La Universidad podrá asociarse o suscribir convenios con

gobiernos, organizaciones intergubernamentales y otras instituciones

y organizaciones en la esfera de la educación.

2. En particular, la Universidad procurará establecer una

estrecha relación con la Universidad de las Naciones Unidas. El tipo

de asociación que vincularía a la Universidad con la Universidad de

las Naciones Unidas deberá ser determinado de común acuerdo por ambas

instituciones.

3. La Universidad mantendrá vínculos estrechos con la Organización

de las Naciones Unidas para la Educación, la Ciencia y la Cultura dadas

sus funciones especiales en la esfera de la educación.

Artículo 5

OrganJ zación

La estructura orgánica de la Universidad estará constituida por;

a) 131 Consejo de la Universidad para la Paz, que aera el órgano

rector de la Universidad)
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b) El Rector de la Universidad* para la Paz, que será el principal

funcionario administrativo de la Universidad»

c) La Fundación I internacional, como órgano de apoyo financiero,

que funcionará independientemente;

d) El Centro Internacional de Documentación e Información para la

Paz;

e) La Junta Consultiva Internacional de la Universidad para la Paz.

Artículo 6

Composición del Consejo

1. El Consejo-de la Universidad para la Paz será la máxima auto-

ridad de la Universidad. Estará integrado por:

a) Los siguientes miembros natosí

i) El Rector;

ii) Los directores de área académica;

iii) Cuatro representantes designados, respectivamente, por

el Secretario General de las Naciones Unidas, el Director

General de la Organización de las Naciones Unidas para

la Educación, la Ciencia y la Cultura, el Rector de la

Universidad de las Naciones Unidas y el Director

Ejecutivo del Instituto de las Naciones Unidas para

Formación Profesional e Investigaciones;

iv) Dos representantes designados por el Gobierno del país

huésped;
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b) Los siguientes miembros adicionales:

i) Diez representantes de la comunidad académica, nombrados

por el Secretario General de las Naciones Unidas en

consulta con el Director General de la Organización de las

Naciones Unidas para la Educación, la Ciencia y la Cultura»

ii) Tres estudiantes en representación de ese sector.

2. Para el nombramiento de los. representantes de la comunidad

académica, que serán personalidades destacadas en el campo académico,

deberá tenerse en cuenta una amplia distribución académica, geográfica

y cultural.

3. El mandato de los representantes de la comunidad académica

internacional como miembros del Consejo durará cuatro aflos. Esos

miembros podrán volver a ser designados.

4. El mandato de las personas que representen al sector

estudiantil en el Consejo durará un aflo. Esos representantes podrán

volver a ser designados.

Artículo 7

Funciones y facultados del Consejo

El Consejo tendrá las siguientes facultades:

a) Formular las políticas generales que regirán las actividades

y el funcionamiento de la Universidad)

b) Aprobar, revisar o derogar los reglamentos y normas que sean

necesarios para la aplicación de la presente Carta y la buena marcha de

la Universidad i
c) Aprobar au propio reglamento!

d) Elegir al Presidente y al Vicepresidente del Consejo por

períodos de dos aflos, que podrán prorrogarse!
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e) Elegir al Rector por un período de cinco anos, que'podrá

prorrogarse;

£) Aprobar, a propuesta del Rector, el programa y presupuesto

anuales do la Universidad y prestar asistencia para su ejecución)

g) Examinar los informes anuales y otros informes del Rector

sobre las actividades de la Universidad;

h)" Crear los órganos y dependencias que sean necesarios para

la consecución de los propósitos de la Universidad, en e] marco de la

presente Carta;

i) Enmendar la presente Carta do conformidad con el procedimiento

establecido en el artículo 19 infra y con sujeción a las disposiciones

del Convenio Internacional para el Establecimiento de la Universidad para

la Paz;

j) Ejercer todas las demás facultades que le hayan'sido conferidas

en virtud de la presente Carta.

Artículo 8

Períodos de sesiones del Consejo

El Consejo se reunirá en períodos ordinarios de sesiones dos veces

al arto. Se celebrarán períodos extraordinarios de sesiones en los casos

previstos en los artículos pertinentes del reglamento del Consejo. El

Rector convocará los períodos de sesiones del Consejo.

Artículo 9

Mayoría necesaria para la adopción de decisiones

Salvo en el caso de las enmiendan a la presente Carta, en el que

no aplicarán otrao dinponiciones, oí Consejo adoptará sus decisiones por

mayoría de miembros prenenteo y votantes.
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Articulo 10

El Rector

El Hechor do la Univornidnd para In Рая пега oí. principal funcio-

nario académico y administrativo de la Universidad. Como tal, asumirá la

responsabilidad general de la organización, 1.a dirección y la administra-

ción de la Universidad de conformidad con la política general formulada

por el Connejo.

Artículo 11

Funciones y facultades del Rector

Entre otras cosas, el Rector:

a) Aplicará las políticas establecidas por el Consejo»

b) Administrará la Universidad;

c) Preparará el programa, los planes do trabajo y el proyecto de

presupuesto anual de la Universidad para someterlos a la aprobación del

Consejo;

d) Ejecutará los programas de trabajo y efectuará los gastos

previstos en el prosupuesto aprobado por el Consejo;

e) Propondrá al Consejo los nombres de personas idóneas para ser

miembros de la Junta Consultiva Internacional;

f) Actuará como representante legal de la Universidad;

g) Nombrará al personal y designará a los funcionarios que sean

necesarios para la buena marcha de la Universidad.

El Rector tendrá las demás funciones y facultades que se prescriban en

virtud de las disposiciones de la presente Carta o.que se le confíen

de conformidad con las decisiones, norman y reglamentos aprobados por

el Consejo.
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Artículo 12

Centro internacional de Documentación e Información para la Paz

El Centro Internacional de Documentación e Información para la Paz

será parte integrante de la estructura orgánica de la Universidad. Tendrá

por finalidad asegurar el Bebido funcionamiento de la Universidad identi-

ficando, reuniendo y difundiendo datos e información relacionados con la

paz.

Junta Consultiva Internacional

La Junta Consultiva Internacional de la Universidad para la Paz

estará integrada por especialistas destacados en las distintas discipli-

nas de que se ocupe la Universidad. La Junta asesorará a la Universidad

acerca de sus programas académicos. La Junta funcionará sobre la base de

los reglamentos que formule el Consejo de la Universidad.

Artículo 14

Fundación Internacional

Se adscribirá a la Universidad una Fundación Internacional enta-

Ы oc ida de conformidad con las disposiciones que adopte el Consejo en

consulta con el Gobierno del país huóupod. ha Fundación estará integrada

por personalidades de reconocido prestigio, tendrá sus propios bienes y

funcionará tntloprruJ icn temen to como órgano de apoyo financiero de la

Universidad.
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Artículo 15

Personal docente y administrativo

1. Todos los miembros del personal docente serán nombrados sobre

la base de su destacado historial académico y de su dedicación al

propósito y los objetivos de la Universidad, teniendo debidamente en

cuenta la necesidad de establecer una representación adecuada desde el

punto de vista de la geografía, los sistemas sociales, las tradiciones

culturales, la edad y el sexo. En el desempeño de sus funciones, el

personal docente deberá dar muestras del más alto grado de eficiencia,

competencia e integridad.

2. El personal docente de la Universidad se compondrá del Rector,

el personal académico, los profesores visitantes, los becarios, los

consultores académicos y los investigadores en la Universidad y en los

demás centros o programas que determine el Consejo fuera de la sede de

la Universidad.

3. El Rector nombrará al personal administrativo y demás personal

en las condiciones que establezca el Consejo para esos nombramientos y de

conformidad con la presente Carta. En dichos nombramientos ne tendrán

debidamente en cuenta los propósitos y objetivos de la Universidad.

4. P,1 Rector tondrá facultad discrecional para nombrar a personal

docente y administrativo supernumerario con carácter especial de confor-

midad con la presente Carta.

-11-



Estudiantes

Los estudiantes ingresarán en la Universidad de conformidad con los

requisitos que establezca el Consejo. A ese respecto, el Consejo tendrá

en cuenta la necesidad de asegurar una representación mundial» prestando

especial atención a la participación de las minorías. Se procurará

establecer una paridad entre los estudiantes de uno y otro sexo en la

Universidad.

Artículo 17

Programas y títulos que concederá la Universidad

1. La irenologia, que comprenderá el estudio de la paz, la educa-

ción para la paz y los derechos humanos, constituirá el tema principal de

la Universidad. Los estudios que se cursen en la Universidad girarán en

torno a la cuestión de la paz internacional. Para obtener cualquiera de

los títuloo que conceda la Universidad será preciso сигваг un programa

completo de estudios en el que la irenología será una materia obligatoria,

2. En particular, la Universiad concederá títulos de licenciado y

de doctor en las condiciones que establezca el Consejo.

Artículo 18

Patrimonio, financiación y utilización de recursos financieros

1. El patrimonio de la Universidad estará integrado por los

terrenos que done el Gobierno de Costa Rica para la sede de la

Unlvornidad, lan Infitalacionriw oltuadan en dichos terrenos y las

dotaciones que se le asignen.
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2. La Universidad obtendrá sus ingresos de contribuciones

voluntar I а.ч de loo gobiernoa, lúa organ I zac lonco Intergubornamonta1.ee,

y las fundaciones y otras fuentes no gubernamentales así corto de los

derechos de matrícula y otros derechos conexos.

3. La Universidad podrá decidir libremente la utilización de los

recursos financieros de que disponga para el cumplimiento de sus funcio-

nes, de conformidad con el reglamento financiero que formule y apruebe el

Consejo.

Enmiendas

1. Las enmiendas a la presente Carta que sean compatibles con los

objetivos y propósitos fundamentales de la Universidad y con el Convenio

Internacional para el Establecimiento de la Universidad para la Paz

podrán ser propuestas al Consejo por:

a) Un Estado parte en el Convenio}

b) El Rector^

c) Cualquier otro miembro del Consejo.

2. Para la aprobación de enmiendas ее requerirá una mayoría de dos

tercios de los miembros del Consejo.

3. Cualquier enmienda a la Carta que apruebe el Consejo se

notificará sin demora a los Estados partes en el Convenio Internacional

para el Establecimiento de la Universidad para la Paz.

-13-



Apéndice de la Carta

PRINCIPIOS GENERALES FORMULADOS POR LA COMISIÓN DE LA
UNIVERSIDAD PARA LA PAZ, ESTABLECIDA POR LA ASAMBLEA
GENERAL DE CONFORMIDAD CON SU RESOLUCIÓN 34/111 DE

14 DE DICIEMBRE DE 1979

1. La persistencia de la guerra en la historia de la humanidad y

las amenazas crecientes contra la paz en los últimos decenios ponen en

peligro la existencia misma de la especie humana y obligan a concebir la

paz no ya como un concepto negativo, como finalización de un conflicto, o

como simple compromiso diplomático, sino como algo que debe conquis-

tarse y asegurarse mediante el recurso más valioso y eficaz que posee la

humanidad: la educación.

2. La paz es la obligación primaria e irrenunciable de cada nación

y el objetivo fundamental de las Naciones Unidas, la razón de ser de su

existencia. No se ha utilizado, sin embargo, para la consecución de ese

bien supremo de la humanidad su instrumento más idóneos la educación.

3. Muchas naciones y organizaciones internacionales se han empeñado

en lograr la paz por medio del desarme. Es preciso proseguir en esa vía)

mas los hechos demuestran que no deben forjarse al respecto muchas ilu-

siones mientras la idea de paz no se haya posesionado de las conciencias

humanas desde una edad temprana. Es preciso romper el círculo vicioso de

un esfuerzo por la paz sin fundamento educativo.

4. Esta es la tarea ingente que ce les presenta a todas las

naciones y a la humanidad entera en vísperas del inicio del siglo XXI.

Se ha de tomar la decisión de salvar a la especie humana, amenazada por

la guerra, mediante la educación para la paz. Si la educación ha sido el

vehículo de la ciencia y la tecnología, ha de serlo con mayor razón para

lograr éste que es el primer derecho del ser humano.
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In the паве of Afghanistan:

Au nom de l'Afghanistan:

От имени Афганистана:

En nombre del Afganistán:

: 1 *'»1*Л

In the name of Albania;

Au non de l'Albanie:

От имени Албании:
En nombre de Albania:

V-*-* '

In the name of Algeria:

Au nom de l'Algérie:

От имени Алжира:
En nombre de Argelia:
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In the паве of Angola:
Au поя de l'Angola:

От имени Анголы:
En nombre de Angola:

In thé паве of Argentina:
Au nom de l'Argentine:

От имени Аргентины:
En nombre de la Argentina:

In the name of Australia

Au nom de l'Australie:

От имени Австралии:
En nombre de Australia:



ЛЫММ1:

In the name of Austria:

Au nom de l'Autriche:

От имени Австрии:

En nombre de Austria:

In the name of the Bahamas:

Au nom des Bahamas:

От имени Багамских островов;

En nombre de las Bahamas:

In the name of Bahrain:

Au nom de Bahrein:

От имени Бахрейна:
En nombre de Bahrein:



IB the BMW of Bangladetn:

Аи воя du Bangladesh:
От имени Бангладеш:
En nombre de Bangladesh:

tu*

In th* птил of
Au no» de le, ВетЪеДе:

От имени Барбадоса:

Ев вояЪге de Btrbedo»:

IB the веае of Belgium:

Au BOB de 1» Belgique:

От имени Бельгии:

Ев nombre de Bélgica:



In the name of Benin:

Ait nom du Bénin:

От имени Бенина:

En nombre de Benin:

In the name of Bhutan:

Au nom du Bhoutan:

От имени Бутана:

En nombre de Bhutan:

In the name of Bolivia:

Au nom de la Bolivie:

От имени Боливии:

En nombre de Bolivia:





In the name of Buna:

Au noe de la Birmanie;

От имени Бирмы:

Ka nonbre de Binania:

In the паве of Burundi:

Au no* du Burundi:

От имени Бурунди:

oí nombre de Burundi:

In the name of the Byelorussian Soviet Socialist Republic:

Au nom de la République socialiste soviétique de Biélorussie:

От имени Белорусской Советской Социалистической Республики

En nombre de la República Socialista Soviética de Bielorrusia:
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In the name of Canada:

Au nom du Canada:

От имени Канады:
En nombre del Canadá:

ЛМНМ:

In the паже of Cape Verde:
Au nom du Cap-Vert:

От имени Островов Зеленого Мыса

En nombre de Cabo Verde:

In the name of the Central African Republic:

Au nom de la République centrafricaine:

От имени Центральноафриканской Республики

En nombre de la República Centroafricana:
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In the name of Colombia:

Au nom de la Colombie:

От имени Колумбии:

In the name of the Comoros:

Au nom des Comeres:

От имени Коморских островов;
En nombre de las Comoras:

In the name of the Congo:

Au nom du Congo:

От имени Конго:

En nombre del Congo:
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In the name of Costa Rica:

Au nom du Costa Rica:

От имени Коста-Рики:

En nombre de Costa Rica:

'Â JrP .
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In the name of Cuba :

Au nom de Cuba:

От имени Кубы:

En nombre de Cuba:

In the name of Cyprus

Au nom de Chypre:

От имени Кипра:

En nombre de Chipre:
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In the name of Czechoslovakia:

Au nom de la Tchécoslovaquie:

От имени Чехословакии:

En nombre de Checoslovaquia:
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In the name of Democratic Kampuchea:

Au nom du Kampuchea démocratique:

От имени Демократической Кампучии

En nombre de Kampuchea Democrática:

w

In the name of the Democratic People's Republic of Korea:

Au nom de la République populaire démocratique de Corée:

От имени Корейской Народно-Демократической Республики

En nombre de la República Popular Democrática de Corea:



In the name of Democratic Yemen:

Au nom du Yemen démocratique:

От имени Демократического Йемена

En nombre del Yemen Democrático:

In the name of Denmark:

Au nom du Danemark:

От имени Дании:

En nombre de Dinamarca:

In the name of Djibouti:

Au nom de Djibouti:

От имени Джибути:

En nombre de Djibouti:



In the name of Dominica:

Au nom de la Dominique:

От имени Доминики:

En nombre de Dominica:
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In the name of the Dominican Republic:

Au nom de la République dominicaine:

От имени Доминиканской Республики

En nombre de la República Dominicana:

In the name of Ecuador:

Au nom de l'Equateur:

От имени Эквадора:

En nombre del Ecuador:
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In the name of Egypt

Au nom de l1 Egypte:

От имени Египта:

En nombre de Egipto:

In the name of El Salvador:

Au nom d'El Salvador:

От имени Сальвадора:

En nombre de El Salvador:

ЦЛ.»*» J i

In the name of Equatorial Guinea:

Au nom de la Guinée équatoriale:

От имени Экваториальной Гвинеи

En nombre de Guinea Ecuatorial:



In the паше of Ethiopia:

Au nom de l'Ethiopie:

От имени Эфиопии:

En nombre de Etiopía:

In the name of Fiji:

Au nom de Fidji:

От имени Фиджи:

En nombre de Fiji:

In the name of Finland:

Au nom de la Finlande:

От имени Финляндии:

En nombre de Finlandia:
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In the name of France:

Au nom de la France:

От имени Франции:

En nombre de Francia:

In the name of Gabon:

Au nom du Gabon:

От имени Габона:

En nombre del Gabon:

ut *£• f-л» h*

In the narre of Gambia:

Au nota de la Gambie:

От имени Гамбии :

En nombre de Gambia:
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In the name of the German Democratic Republic:

Au nom de la République démocratique allemande:

От имени Германской Демократической Республики

En nombre de la República Democrática Alemana:

V¿¿ UJ i

In the name of the Federal Republic of Germany:
Au nom de la République fédérale d'Allemagne:
От имени Федеративной Республики Германии

En nombre de la República Federal de Alemania:

In the name of Ghana:

Au nom du Ghana:

От имени Ганы:

En nombre de Ghana:
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In the name of Greece:

Au nom de la Grèce:

От имени Греции:

En nombre de Grecia:

In the name of Grenada:

Au nom de la Grenade:

От имени Гренады:

En nombre de Granada:

In the name of Guatemala:

Au nom du Guatemala:

От имени Гватемалы:

En nombre de Guatemala:



In the name of Guinea:

Au nom de la Guinée:

От имени Гвинеи:

En nombre de Guinea:

In the name of Guinea-Bissau:

Au nom de la Guinée-Bissau:

От имени Гвинеи-Бисау:

En nombre de Guinea-Bissau:

In the name of Guyana:

Au nom de la Guyane:

От имени Гвианы:

En nombre de Guyana:



In the name of Haiti:

Au nom d'Haïti:

От имени Гаити:

En nombre de Haití:

In the name of the Holy See:

Au nom du Saint-Siège:

От имени Святейшего престола;

En nombre de la Santa Sede:

In the name of Honduras:

Au nom du Honduras:

От имени Гондураса:

En nombre de Honduras:



In the name of Hungary:

Au nom de la Hongrie:

От имени Венгрии:

En nombre de Hungría:
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In the name of Iceland:

Au nom de l'Islande:

От имени Исландии:

En nombre de Islandia:
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In the name of India:

Au nom de l'Inde:

От имени Индии:

En nombre de la India:



In the name of Indonesia:

Au nom de l'Indonésie:

От имени Индонезии:

En nombre de Indonesia:

In the name of Iran:

Au nom de l'Iran:

От имени Ирана:
En nombre del Irán:

In the name of Iraq:

Au nom de l'Iraq:

От имени Ирака:

En nombre del Iraq:
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In the name of Ireland;

Au nom de l'Irlande:

От имени Ирландии:

En nombre de Irlanda:

In the name of Israel

Au nom d'Israël:

От имени Израиля:

En nombre de Israel:
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In the name of Italy:

Au nom de l'Italie:

От имени Италии:

En nombre de Italia:



In the name of the Ivory Coast:

Au nom de la Côte d'Ivoire:

От имени Берега Слоновой Кости

En nombre de la Costa de Marfil:
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In the name of Jamaica:

Au nom de la Jamaïque:

От имени Ямайки:

En nombre de Jamaica:

In the name of Japan

Au nom du Japon:

От имени Японии:

En nombre del Japon:



In the name of Jordan

Au nom de la Jordanie

От имени Иордании:

En nombre de Jordania
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In the name of Kenya:

Au nom du Kenya:

От имени Кении:

En nombre de Kenya:

In the name of Kuwait:

Au nom du Koweït:

От имени Кувейта:

En nombre de Kuwait:



Tu the name of the Lao People's Democratic Republic:

Au nom de la République démocratique populaire lao:

От имени Лаосской Народно-Демократической Республики

En nombre de la República Democrática Popular Lao:

In thé паве of Lebanon:

Au nom du Liban;

От имени Ливана:

En nombre del Líbano:
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In the name of Lesotho:

Au nom du Lesotho:

От имени Лесото:

En nombre de Lesotho:



In the name of Liberia:

Au nom du Libéria:

От имени Либерии:

En nombre de Liberia:
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In the name of the Libyan Arab Jamahiriya:
Au nom de la Jamahiriya агаЪе li/byenne:

От имени Ливийской Арабской Джамахирии

En nombre de la Jamahiriya Arabe Libia:

In the name of Liechtenstein:

Au nom du Liechtenstein:

От имени Лихтенштейна:

En nombre de Liechtenstein:



In the паше of Luxembourg:

Au nom du Luxembourg:

От имени Люксембурга:

En nombre de Luxemburgo:

In the name of Madagascar;

Au nom de Hadagascar:

От имени Мадагаскара:

En nombre de Madagascar:

In the name of Malawi:

Au nom du Malawi:

От имени Малави:

En nombre de Malawi:
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In the name of Malaysia;

Au nom de la Malaisie:

От имени Малайзии:

En nombre de Malasia:

In the name of Maldives:

Au nom des Maldives:

От имени Малъдивов:

En nombre de Maldivas:

In the name of Mali

Au nom du Mali :

От имени Мали:

En nombre de Mali:
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In the name of Malta

Au nom de Malte:

От имени Мальты:

En nombre de Malta:

In the name of Mauritania:

Au nom de la Mauritanie :

От имени Мавритании:

íín nombre de Mauritania:

In the name of Mauritius:

Au nom de Maurice:

От имени Маврикия:

En nombre de Mauricio:
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In the name of Morocco:

Au nom du Maroc:

От имени Марокко:

En nombre de Marruecos:

In the name of Mozambique:

Au nom du Mozambique:

От имени Мозамбика:

En nombre de Mozambique:

In the name of Nauru:

Au nom de Nauru:

От имени Науру:

En nombre de Nauru:
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In the name of Nepal:

Au nom du Népal:

От имени Непала:

En nombre de Nepal:

In the name of the Netherlands:

Au nom des Pays-Вею:

От имени Нидерландов:

En nombre de los Países Bajos:

In the nane of Hew Zealand:

Au nom de la Nouvelle-Zélande:

От имени Новой Зеландии:

En nombre de Nuera Zelandia:



In the name of Nicaragua:

Au nom du nicaragua:

От имени Никарагуа:
En nombre de Nicaragua:

In tne name of the Niger:

Au nom du Niger:

От имени Нигера:

En nombre del Niger:
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In the name of Nigeria:

Au nom du Nigeria:

От имени Нигерии:

En nombre de Nigeria:



In the name of Horway:

Au nom de la Horvège:

От имени Норвегии:

En nombre de Hbruega:

In the name of Oman:

Au nom de l'Oman:

От имени Омана:

En nombre de Oman:

• ¿

In the name of Pakistan:

Au nom du Pakistan:

От имени Пакистана:

En nombre del Pakistán:



In the name of Panama:

Au nom du Panama:

От имени Панамы:

En nombre de Panamá:
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In the name of Papua Nev Guinea:

Au nom de la Papouasie-Houvelle-Guinée ,

От имени Папуа -Новой Гвинеи:

En nombre de Papua Hueva Guinea:

In the name of Paraguay:

An nom du Paraguay:

От имени Парагвая:

En nombre del Paraguay:



In the паве of Peru:

Au non du Pérou:

От имени Перу:

Eh nombre del Peru:

In the naine of the Philippines;

Au nom des Philippines :

От имени Филиппин:

En nombre de Filipinas:
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In the name of Poland:

Au nom de la Pologne:

От имени Польши:

En nombre de Polonia:



In the name of Portugal:

Au nom du Portugal:

От имени Португалии:

En nombre de Portugal;

In the name of Qatar:

Au nom du Qatar:

От имени Катара:

En nombre de Qatar:

In the name of the Republic of Korea:

Au nom de la République de Corée:

От имени Корейской Республики:

En nombre de la República de Corea:



In the name of Romania:

Au nom de la Roumanie:

От имени Румынии:

En nombre de Rumania:

In the name of Rwanda:

Au nom du Rwanda:

От имени Руанды:

En nombre de Rwanda:
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In the name of Saint Lucia:

Au nom de Sainte-Lucie:

От имени Сент-Люсии:

En nombre de Santa Lucía:
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In the name of Saint Vincent and the Grenadines:

Au nom de Saint -Vincent-et -Grenadines :

От имени Сент-Винсента и Гренады:

En nombre de San Vicente y las Granadinas:

In the name of Samoa:

Au nom du Samoa:

От имени Самоа:

En nombre de Samoa:

In the name of San Marino:

Au nom de Saint-Marin:

От имени Сан-Марино:

En nombre de San Marino:



In the name of Sao Tome and Principe:
Au nom de Sao Tomé-et-Principe:

От имени Сан-Томе и Принсипи:
En nombre de Santo Tomé y Príncipe:
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In the name of Saudi Arabia:

Au nom de l'Arabie Saoudite:

От имени Саудовской Аравии
En nombre de Arabia Saudita:
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In the name of Senegal

Au nom du Sénégal:

От имени Сенегала:

En nombre del Senegal:
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In the name of Seychelles:

Au nom des Seychelles:
От имени Сейшельских островов:

En nombre de Seychelles:

In the паше of Sierra Leone;

Au nom de la Sierra Leone:

От имени Сьерра-Леоне:

En nombre de Sierra Leona:
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In the name of Singapore:

Au nom de Singapour:

От имени Сингапура:

En nombre de Singapur:



In the name of Solomon Islands:

Au nom des Iles Salomon:

От имени Соломоновых Островов:

En nombre de las Islas Salomon:
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In the name of Somalia:

Au nom de la Somalie:

От имени Сомали:

En nombre de Somalia:

In the name of South Africa:

Au nom de l'Afrique de Sud:

От имени Южной Африки:

En nombre de Sudáfrica:
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In the name of Spain:

Au nom de 1* Espagne:

От имени Испании:

En nombre de España:
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In the name of Sri Lanka:

Au nom de Sri Lanka:

От имени Шри Ланки:

En nombre de Sri Lanka:

In the name of the Sudan:

Au nom du Soudan:

От имени Судана:

En nombre del Sudan:



In the name of Suriname:

Au nom du Suriname:

От имени Суринама:
En nombre de Suriname:
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In the name of Swaziland:

Au nom du Swaziland:

От имени Свазиленда:

En nombre de Swazilandia:

In the name of Sweden:

Au nom de la Suède:

От имени Швеции :

En nombre de Suecia:



In the name of Switzerland:

Au nom de la Suisse:

От имени Швейцарии :
En nombre de Suiza:

In the name of the Syrian Arab Republic:

Au nom de la République arabe syrienne:

От имени Сирийской Арабской Республики

En nombre de la República Arabe Siria:

In the name of Thailand:

Au nom de la Thaïlande:

От имени Таиланда:

En nombre de Tailandia:



In the паше of Togo:

Au nom du Togo:

От имени Того :

En nombre del Togo:

In the паше of Tonga:

Au nom des Tonga:

От имени Тонга:

En nombre de Tonga:

In the name of Trinidad and Tobago:

Au nom de la Trinité-et-Tobago:

От имени Тринидада и Тобаго:

En nombre de Trinidad y Tabago:





In the name of the Ukrainian Soviet Socialist Republic:

Au nom de la République socialiste soviétique d'Ukraine:

От икени Украинской Советской Социалистической Республики

En nombre de la República Socialista Soviética de Ucrania:
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In the name of the Union of Soviet Socialist Republics:

Au nom de l'Union des Républiques socialistes soviétiques:
От имени Союза Советских Социалистических Республик

En nombre de la Unión de Repúblicas Socialistas Soviéticas:

In the name of the United Arab Emirates:

Au nom des Emirats arabes unis:

От имени Объединенных Арабских Эмиратов

En nombre de los Emiratos Árabes Unidos:



In the name of the United Kingdom of Great Britain and Northern Ireland:

Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord:

От имени Соединенного Королевства Великобритании и Северной Ирладии

En nombre del Reino Unido de Gran Bretaña e Irlanda del Norte:
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In the name of the United Republic of Cameroon:

Au nom de la République-Unie du Cameroun:

От имени Объединенной Республики Камерун

En nombre de la República Unida del Camerún:

In the name of the United Republic of Tanzania:

Au nom de la République-Unie de Tanzanie:

От имени Объединенной Республики Танзания:

En nombre de la República Unida de Tanzania:



In the name of the United States of America:

Au nom des Etats-Unis d'Amérique:

От имени Соединенных Штатов Америки:

En nombre de los Estados Unidos de América:

In the name of the Upper Volta:
Au nom de la Haute-Volta:

От имени Верхней Вольты:

En nombre del Alto Volta:

In the name of Uruguay:

Au nom de l'Uruguay:

От имени Уругвая:

En nombre del Uruguay:
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In the name of Venezuela:

Au nom du Venezuela:

От имени Венесуэлы:

En nombre de Venezuela:

In the name of Viet Nam:

Au nom du Viet Nam:

От имени Вьетнама :

En nombre de Viet Nam:
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In the name of Yemen:

Au nom du Yemen:

От имени Йемена:

En nombre del Yemen:



In the name -of Yugoslavia:

Au nom de la Yougoslavie:

От имени Югославии:

En nombre de Yugoslavia:

In the name of Zaire:

Au nom du Zaïre:

От имени Заира :

En nombre del Zaire:

In the name of Zambia:

Au nom de la Zambie:

От имени Замбии:

En nombre de Zambia:
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In the name of Zimbabwe:

Au nom du Zimbabwe:

От имени Зимбабве:

En nombre de Zimbabwe:
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